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THE MINISTER OF SHIPPING AND 

TRANSPORT (SHRI K. VIJAYA BHAS- 
KARA REDDY): (a) and (b) The Min- 
istry of Shipping & Transport does not 
issue any kind of permits. It only specifies 
the number of permits which may be 
issued by tha respective State Govern- 
ments. Hence no record of allottees is 
-maintained in the Ministry. 

available. I can send to the hon. Member. 
In 1982, 1350 national permits for public 
carriers were specified for issue for the 
State of Madhya Pradesh ..................  (Inter- 
ruptions) 

MR. CHAIRMAN: May I request you 
to read it again, because the hon. Mem- 
ber was not anxious to hear? 

SHRI K. VIJAYA BHASKARA RED- 
DY: Sir, in 1982, 1350 national permits 
for public carriers were specified for issue 
for the State of Madhya Pradesh. As per 
the information available,  760     national 
permits have been issued for various cate- 
gories. I have got the figures for 1982. 
Other figures I have not got. 

 
•   SHRI K. VIJAYA BHASKARA RED- 
DY; I will examine. 

 

 
SHRI K. VIJAYA BHASKARA 

REDDY: Sir, I have figures for 1981-82. 
MR. CHAIRMAN; Separately for buses 

and trucks. 
SHRI K. VIJAYA BHASKARA RED- 

DY; Figures for one year ore available 
with »e. For other years, figures are not 

 
SHRI K. VIJAYA BHASKARA RED- 

DY: Sir, there is no restriction that way. 
The State Government has certain rules 
and we have also given certain directions. 
This specific thing is not there in the Act. 
It is for the State authorities to decide and 
act. 
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SHRI K. VIJAYA BHASKARA RED- 
DY; This is for the State Government to 
decide. 

 
SHRI K. VIJAYA BHASKARA RED- 

DY: Sir, there is no reservation that way. 
Again I repeat, it is for the State Gov- 
ernment, the State transport authorities, to 
fix these things. In the Act, Centre has 
not   been  given  anything. 

MR. CHAIRMAN;    I think    we wiH 
finish it with this now. 

 
SHRI K. VIJAYA BHASKARA RED- 

DY: Sir, again I will have to repeat that 
it is the State Government that has to 
formulate all these things. 
MR. CHAIRMAN; The point js, what 

. the employment openings     are for  these 
people   and whether there is any     effort 
made. 

SHRI K. VIJAYA BHASKARA RED- 
DY: Sir, the State Governments are mak- 
ing their own efforts, and the Madhya 
Pradesh Government also may be making 
efforts. We have asked for some informa- 
tion, the list and all that, from the Madhya 
Pradesh Government. We have not got it. 

DR. BHAI MAHAVIR; It is a ques- 
tion of all-India permits, and    I suppose 
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where Central areas are concerned, as for 
example in Delhi, they must be having 
some norms which are applicable to 
States as well as to Central territories, i.e. 
for person is given permits in a Central 
territory. Do they have any such arrange- 
ments which would correspond to similar 
arrangements in a State? 

 

SHRI K. VIJAYA BHASKARA RED- 
DY: Here and there certain misuse of 
these permits has come to our notice. We 
have directed ihe States to take action.- 
It is for the State Governments essentialjy 
to implement this. 

DR. BHAI MAHAVIR; I am sorry, Sir, 
He is not appreciating my point. It is not. 
a question of misuse. 

 

SHRI A. G. KULKARNI: May I know 
from the hon. Minister whether his Min- 
istry has received complaints from various 
State Governments, including Madhya 
Pradesh, that the issue of national per- 
mits is overlapping the routes undertaken 
by the State Road Transport Corporations 
and thereby the earnings or profits of the 
State Road Transport Corporations are 
always suffering? Has the Minister receiv- 
ed any such complaint? Or, does he know 
whether there is such a genuine comp- 
laint? If so, what steps are envisaged? 

SHRI K. VIJAYA BHASKARA RED- 
DY; Sir, I have no' specific information 
about any particalar State. Here and there 
we have received certain things. Periodi- 
cally our officers meet and discuss and 
solve that type of problems. I do not have 
information about any specific State. I 
can send it to the Member. 

MR.  CHAIRMAN:   Question No.  358. 

Central  Aid for     voluntary Organisations 
in  Andhra  Pradesh 

*358, SHRI V. C. KESAVA RAO: 
Will the Minister of SOCIAL WELFARE 
be pleased to state: 

(a) what was the amount given to the 
Government of Andhra Pradesh for dis- 
bursing to voluntary organisations which 
are running a number of children homes 
and orphanages; 


